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of having just the registration of Parties under the People's Representation Act; we can think 

of registration of alliances. But this is again in the power and in the scope of the Election 

Commission. We do not need another Committee. I think what is really required is that the 

Election Commission ought to take initiative on this, and, so far, the Election Commission 

has taken initiatives on this side. That is why, even though regional parties are able to have 

national broadcasts on the Doordarshan, I think this is a matter which belongs to the Election 

Commission and we dont need to have another Committee on this. So, while I support the 

motivation of the Resolution, I think, I would request Mr. Naik to reconsider the solution he has 

suggested and say that mis matter should be referred to the Election Commission. Thank you, Sir. 

_________ 

STATEMENT BY MINISTER 

Serial blasts in Uttar Pradesh 

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI SHRI 

PRAKASH JAISWAL): Sir, today, serial blasts took place in Uttar Pradesh at Lucknow, 

Varanasi and Faizabad. All blasts took place in court premises, details of which are as under: 

1. Lucknow: Low-intensity blast took place at 13.05 hours near cycle stand, Court Complex, 

Lucknow; no casualty reported. 

2. Varanasi: Three high-intensity blasts took place in between 13.18 hrs. to 13.20 hours in 

court premises, Varanasi. Ten persons were injured and one is reported to have died. 

3. Faizabad: Two high intensity blasts took place in Faizabad court premises at about 

13.25 hrs. Two persons died and fifteen injured. 

All these six blasts took placed adjacent to court premises, and particularly, in all the 

three places, nearby cycle stand, situated in court premises. Affected areas have been 

cordoned off and police and bomb disposal and detection squad under supervision of 

senior police officers are conducting thorough search. So far, no information has been 

received regarding the type of explosives, mechanism and involvement of any group, or, 

organisation. According to the information from the police authority, high alert has been 

issued. Thank you. Sir. 

_________ 

PRIVATE MEMBER'S BUSINESS RESOLUTIONS — (Contd.) 

Constitution of a committee for recommending amendments to constitution                  

for adding a new chapter on governance of coalition-governments 
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DR. E.M. SUDARSANANAT CHIAPPAN (Tamil Nadu): Mr. Vice-Chairman, Sir, I thank you 

for giving me the opportunity to speak on this important topic. Many hon. Members have 

mentioned very important points. I would like to highlight the fact that the coalition 

governments are running from 1977 onwards at the national level. Sir, in 1977, a very nascent 

national party at that time, Janta Party, with AIADMK and other regional parties, could form the 

government, and, subsequently, in 1978 also. Sir, till then, the regional parties were 

having the notion that they could get certain things in the interest of their regional needs 

from the national parties on demand. 

But from 1977 onwards, there is a turnaround in their thinking. Now, they can also become 

a part of the Government at the national level and can deliver certain things with respect to 
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their regional needs. This particular Resolution is addressing these issues which were prevalent 

at the State level in different States. We can take two or three States, for example, to make a 

study upon it. One important thing is that the State of Kerala and West Bengal work as 

institutionalised coalition party, which could exist as alternative parties. In Tamil Nadu, 

najority of the parties will have an alliance, but one individual party will rule, and, will be " 

ere for the full term. These types of examples are prevailing in India. All these things are w 

coming up to the national level. 

At the national level, we have to find out whether we are addressing the needs of the 

egional parties; are the national parties in a position to address the regional demands. Till 

. 977, the national party could address the regional needs. When the regional needs could 

Not be addressed properly, the national party suffered in that particular region, whether it 

was in the northern, southern or eastern part of the nation. Therefore, there is a need for 

overall understanding of the nation, and the demands of different groups of people, different 

sultural and social groups, the economic demands, political necessities, all are to be taken 

into consideration if a national party has to exist. 

No doubt, in the 1990s, a party has come up to the level of the national party. But we 

cannot call it as a national party. It is also a coalition of regional groups. Therefore, we have 

this particular Resolution, which addresses the issue as to whether we can have a Constitutional 

mechanism by which the formation of the ministry can be controlled. Articles 74 and 75 of 

the Constitution do not demand anything except one thing, and, that is, accountability to the 

House of the People. It means that you should have the majority in the House of the People. 

Therefore, how to have the majority, how to be accountable to the House, that alone works 

on the coalition. If a particular party does not have the majority, they get some more parties 

alongwith them so that they can prove the majority in the House itself. 

Therefore, when they have got that type of understanding, whether it is post-election or 

pre-election, that has to be considered. If it is a pre-election, understanding and there is a 

Common Minimum Programme or an election manifesto, which is arrived at by each and 

every party, and, commonly accepted by all the alliance parties, whether that can be considered 

by the Election Commission before going to the polls. After the polls, post-election period, 

whether the President of India can consider, whether these parties can come into a coalition 

by way of principles, common minimum programme, whether they are addressing the situation 

for the future five-year period when they are going to have the majority in the House of the 

People. If they could convince the President, then he or she can allow the particular party or 

the particular parties to have a coalition Government for a period of five years. If they could 

not deliver the things, who is going to be the alternative? That also is to be discussed about. 

Therefore, it is a very important thing. I hope I can continue the speech. 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): You have got one more minute. 

DR. E.M. SUDARSANA NATCHIAPPAN: Therefore, the important situation which 

comes now is how to make a mechanism, who is going to take the responsibility to find out 

by the people's verdict, that is the confidence of the people, which is reflected through the 

representation, whether a party has got the power to continue in a Government on the basis 

of principles, on the basis of certian agendas which ought to be delivered within the particular 

period of five years. If that cannot be done, then, what is the alternative? These are the things 

that have to be discussed in this particular topic. 
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SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I would like to make a submission. Sir, this 

Resolution will come up for discussion now on 7th December. If it does not come for 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI UDAY PRATAP SINGH): No, no, it will come 

...(Interruptions)... 

SHRI SHANTARAM LAXMAN NAIK: Sir, I would like to submit that if it does not come, it will 

get lapsed, as per the rules. I would like to make an appeal that in case the Resolution does not 

come on 7th December, for any reason ...(Interruptions)... 

SHRI V. NARAYANASAMY: How can we decide that now?.. .(Interruptions)... We cam decide that 

now. 

SHRI SHANTARAM LAXMAN NAIK: Last time also my Resolution got laps' 

...(Interruptions)... But, the House can decide. ...(Interruptions)... 
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The House then adjourned at seven minutes past seven of the clock till eleven of the                 

clock on Monday, the 26th November, 2007. 

_________ 


